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Secprities and Exchange Beard of india, a

statatory—body—established “URGer e ST===_L . —
provisions of Securities and Exchange ‘ ‘
Board of India Act, 1892, having its Head
office at ‘Métta:! Court, B — Wing, 224
Nariman Point, Mumbai 400 021'
reﬁresen{eé by its Asst. General !s:’iaﬁager,

Raks‘h Bhariot. : ) ...Complainant

VERSUS .
1. Hapé india Forests Lid. ”Czampany“‘
. incorporated uﬁdér the Companies Ac.i i
1956, having its Regd. Office at 46,
ﬁash:nesh‘Nagar M’adcet, Garha Read
Near ‘Rai%y;;ay Crossing, - Jalandhar-
144001 and Head office at Fohara
Chowk, Main Road, Gohana, Sonepat: ~
133301 (Haryana}.’
2. Shri Jagjit Singh, Director of Accused

No.i, Rio 166/8, Gani Mohaiz, 2.

e

Gohana, Distt. Sonepat (Haryanal.
3. Shri Sadhu Singn, Diractor of Accused
No.1i, Rio 166/8, Ganj MWMohala, - . L

Gohana, Distt. Sonepal (Harvana).




(Haryana).

- 4. Smt. Parmveer Kaur,
docused  Nooi,

Mchala, Gohana, Distt. Sonepat

=

e Accused

R COMPLAINT UNDER SECTION 200 OF THE CODE OF CRIMINAL

’ PROCEDURE, 1973 READ WITH SEC. 24{1), 27 OF SECURITIES AND
R ’ EXCHANGE BOARD OF INDIA ACT, 1952

R R
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